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Date of pronouncement : 09.07.2024

e / ORDER

PER VINAY BHAMORE, JM:

This appeal filed by the assessee is directed against the order
dated 28.12.2023 passed u/s 263 of the IT Act by Ld. Pr.
Commissioner of Income- 1, Nashik for the assessment year
2019-20.

2. When the appeal was called for hearing, none appeared on
behalf of the appellant assessee. However, an application was filed
by the assessee on 08.07.2024 requesting for withdrawal of the
above captioned appeal as he does not want to pursue the said

appeal. Ld. DR has no objection for withdrawal of the appeal filed



ITA No.383/PUN/ 2024

by the assessee. Therefore, the prayer of the assessee seeking
withdrawal of the above captioned appeal is allowed and the appeal
is dismissed as withdrawn.

3. Inthe result, the appeal filed by the assessee is dismissed.

Order pronounced in the open Court on 09" day of July, 2024.
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